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[Shri Manubhai Shah] 
Table a copy each of the following 
Reports of the Productivity Teams: 

(i) Report (1960) on plastic in-
dustry in U.S.A., Italy and 
Japan. [Placed in LibTary. See 
No. LT-3147/61.] 

Oi) Report (961) on factory 
building, layout and construc-
tion in Japan, U.S.A. and Italy. 
[Placed in LibTaT1I,· See No. 
LT-3146161]. 

(iii) Report (1961) on marketing 
and diatribut'on in U.K., 
U.S.A. and West Germany. 
[Placed in Libr4T1/. See No. 
LT-3149/81.] 

(Iv) Report (l9G1) on Bituminous 
c~l mining industries in 
U.S.A., U.K., 'France and West 
Germany. [Placed in LibTaT1/. 
See No. LT-3150/61.] 

(v) Report (1961) on packaging 
industry in Swi tzerland, 
U.S.A., and Japan. [Placed in 
LibTaT1/. See No. LT-S151/61.] 

MINUTES OF ESTIMATES 
COJ4MI'M'EE 

8brl D ....... (Bangalore): I beg to 
lay on the Table a copy of the Minutes 
of sittinp of the Eatima~es Committee 
relating to 122nd and 12Srd Reports on 
the Ministry ot Commerce and In-
dustry-National Industrial Develo~ 
mant CO!1pOration Ltd. and the Deve-
lopment Wing. 

ESTIMATES COlllMITl'EE 

HVNDIdID AND flNriu:tH RaoIrr 
BIlrI Dasappa (Balllalore): I bel to 

present the Hundred and fortieth Re-
port of the Eltimates Committee on 
action taken b1 Government on the 
recommendationa eontained in the 
I'orty-Ilfth Report Oil the Min1Jtry of 
Health-Medical Servicea-Part n. 

COMMITl'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

EIGHTY -SEVENTH REPoRT 

Sardar BaJr:am 8lnp (Bhatinda): I 
beg to present the Eighty-seventh Re-
port of the Committee on Private 
Members' Bills and Resolutions. 

CORRECTION OF ANSWER TO 
STARRED QUESTION NO 5211 

'l'be DepatJ M1D~r of Exteraal 
Affain (Sbrimatl Lakshml MeDon): 
Sil', I beg le!IVf' to COTTeCt certain fac-
tual errors which have crept into ans-
wers to supplementary questiona uk-
ed on Starred Quest;on N:l. 526 on 
16·8-1961, on the floor of this House, 
in regard to the unlawful kidnapping 
trom Indian soil ot Lt. Col. Bhatta-
charya by Pakistan armed torces, on 
4th April. 1961. The correct position 
is that Lt. Col. Bhattacharya is a 
serving officer of the Indian Army 
and he was on official duty, on I. 
routine check of the India-Pakist:..n 
border, in village Payra in District C't 
24-Parllanas ot Wes' Bengal, when 
he was unlawfully ambushed and 
kidnapped by a bod~' of Pakistan 
Armf'd FOl't'elI. 

Some BOD. Memben ron--
Mr. Speaker: Order, order. It ia 

l'athf'T unfortunate. The other day it 
was made tJ appear that he was onlY 
a retired ofticer and that Government 
had pracl:cally nothing to do with 
him .... (Interruptions.) 

Slut Baa Banaa (Gauhati): That 
was In reply to my question. 

Mr. S ........ : Order, order. 'l'be,. 
bave eorredecl it and say that he 11 
aD 08ker. 'l'be hon. Jlemben would 
like to know whether be is being 
«ivan any &Distance. The main point 
there wu~ any lep1 ~ 
... Ii".. to him in the court ID 
Palt1sUD •••. (I .... ". ....... ) 
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8lu'buU Lak .... ' ..... : Leaal 
-.istance is beinl liven t) him .... 

Slart Bem ....... : On a point of 
order. Sir. 

Aa BOD. lIembel': No legal assist-
ance is alvea. 

.slldlDatl lakah.,1 M-.oll: Lelal 
assistance il liven by the Pakistani 
atltnoritie.. 

Mr. Speaker: What is the meaning 
of savin. so? It is the Government of 
Pakistan. 'I'1:I.ey want to know whether 
any le«al assistance is being given by 
tho. Government. 

Sbrimatl l .. kYlDt MeDOD: No Sir; 
we are not giving. We do not accept 
tile jurisdiction at the Pakir.an Court 
in this mattl!'l' because he was an 
Judian and he was ambushed in Indian 
territory and be was taken away. We 
do not th'nk that it is for us to come 
under the jurisdiction of the Pakistani 
Court in this matter .... (Interrup-
tions.) 

Sbn Bern Barua: It was in reply to 
my que3tlon .... 

.... S)le8ker: Order, order. What· 
ever that milht be, the factual POSI-
tion has been given now. I am SO"7, 
When an answer is corrected I put 
one cr two questions to elicit what 
ezaclly the position wa .. as if the ques-
tion was pursued the other day. That 
is all that can be done now. HoD. 
Members want to make a suggestion as 
to what 0UIht to be done. She .. ,s 
that they do not l'eCOIJlUe the le8alitJ' 
of this arrest. They took hJm away 
and. theref~re. we would not .ubmlt 
aanelves to their jurisdiction. The 
haD. Members rna,. not qree with 
it .... Uftk7'ruptiolla.) Order, order. 
"'ere Is nomean1n8 jn thtnkln, th'!t 
tile Govemment must aceept the v!ew. 
~ the hon. 'Members here. 'nIe Gov· 
emment'. opinion 1s Uta' because he 
was IlJTeSted in our territor)' and bkm 
... ,~,we~nntto ... 
1IJlt t ... their Juri~Iet'on. How far til:!, 
_corNet or pod, I cia DOt know.. . 

StarTed Queaticm 
No. &28 

(l~.) Order, order. The 
POint is olear. The quest101l wu whe-
thl!'l' he was defended or not, whether 
lepl assistance was civen or not. Th. 
answer hal beat that it hu been ,iveD 
by Palr.1stan becauae the Govel'DJl1eD& 
are not prepared to admit the jun.. 
d:ction of that court .. 

SbrImaU .......... lleaoa: It appean 
that the ~kinDn Court hid ubd 
him whethl!'l' he would be repreaeaW 
by • COunael and he has uid: y ... 
Arran,ements are made by Paklstaa 
Government. & I submitted e.rUer. 
the whole thin, is wron, from our 
point of view becauae an Indl .. 
national haa been ambushed in our 
territory and drll,ed away to Pakla-
tan and committed to trial. We do not 
recognise that the procedure Is rlrbt: 
we do not think that the PakJ.taa 
court has any juriMlictJon tn thJa mat-
ter. 

8bI1 S. M. BaD .. '~ CKanpur): What 
are you to do? 

8brImaU I ...... ml 1IeDoD: Col. 
Bhattacharya bas not approached us 
nor has anybody elle approached us 
tor le,a! ... i.stance •.•. (lneerrt£ptiou). 

Bbri Be. ........ : The other day the 
hon. Prime Kinilter wu pleued to .ay 
that lepl help was not IdIIde available 
tl) Lt. Col. Bhattacharya because h. 
was • retired oftIeer and the Govern-
ment wu not aware of the .ctual poIl-
lion. Now, H I, the'Paklstan Govern-
ment that haa offered defence facili-
ties to him .... 

JIJ'. • .... _: What I, he leeturlnt' 
I am .urprised. I will not can !hit 
hon. Kember. I caned IUm only to 
put a question. onu. Is not the way 
in which tM Ume 01 the "Rout Ibould 
be abuMd. It hu bMn C'8t.~.1Iy 
.tated here: we are not lOin, to drtf!'fHI 
him and further It has Wft .ut that 
be .... not ukeel t. any 1 ... 1 ...... 
tance. He ..... to be ... JtftecI wUb 
the I ............. ce that Is IiftD there. 
No, no. I em not ,ot ... 10 allow hll. 
t) do like thII. 
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IJarI Pnblaat Kar (Hooghly): May 
we know if, as a result of this trial 
in Pakistan, Lt. Col. Bhattacharya fa 
found guilty and put to jail, what will 
be the attitude of the Government of 
India because he will not be allo\V~d 
to 10 out? 

Sbrlmati l.akslgnl Menon: It is a 
hypothetical question. 

Shrl Rem Baraa: There is a change 
in the situation now. 

Mr. Speaker: Whatever happens, 
G~vernment must see that he comes 
back and not give us merely technical 
object ons. They have no jurisdiction 
and the hon. Member says they will 
put him in jail, imprison him and do 
everythin.c with him and we will 10 
on £aying that there is no jurisdiction. 

Sbrlmatl Laksbml Menon: From the 
very beginning, we wanted the Plk-
lstan Government to send back Col. 
Bhattacharya. The Hou~e knows :lll 
that has happened. 

Mr. Speaker: Therefore, the House 
wants to know and hon. Members lire 
anxious to know whether something is 
belnl done. We pro~ested that he had 
been illegally apprehended. Does it 
stop with that? Is any further thing 
being done? That is what the hon. 
Members are anxious to know. 

SbrbnaU l.a"'hml MeDOD: I do not 
know whether any turther thin, is 
being done. 

Shrl B. N. Makeriee (Calcutta-
Central): I was a little uton1shed to 
hear the Deputy Mini8ter lay that 
Col. Bhattacharya bad not asked lor 
any kind of aaistance al far u legal 
defence w.. eaneemed becaWle we 
saw in the papers that when our J)eputy 
HlP Comaiasloner laW bim be .aid 
at the end or the interview that be had 
no mone)'. R. lDuat have ICIIIl8 faclU-
lla for dehDdInI biJue1f. Paldatan 
Goverament In ita ~ ".,. is ... 
CMlt of ita WQ to after IGIDe aetitioua 
defence faclUtiel. We are takiDI abel-
ter UDder the plea tMt he bu not 

No. 526 
asked for defence facilities. In ..,i.,... 
of this kind of report appearin& in the-
Press and the negligent attitwa 
towalda at least an Indian national-
whether he is an oflicer or not, I .. 
not know-l want to ask whether tbe 
Government should not come out with 
a m:lre sympathetic attitude. 

Sbrtmatl l.aksbml MeDOn: We ant 
not taking shelter under anything. 1 
think the hon. Member uses worda 
without knowing perhap:; the mean-
ing of what he says. The officer is 
being tried by a military court in 
Pakistan on various charges. 

Mr. Speaker: The han. Member 
says this: that the officer said he had 
no money. Therefore, when he waa 
talking to the Deputy Hilh Com-
missioner, he pleaded want at tund. 
and 'so on and also stated in the court 
that because of the lack of money, he 
could not have any legal assistance 
and so on. So, the suggestion is that 
the Government, of which this oftlc:er 
is a member-he was in the armed 
forces-should pursue this matter and 
try to help him. 

SbrimaU LaIaIbml MeDon: If the 
hon. Member puts a separate ques-
tion. I shall furnish the intormatiOIL 
(lntnTuptions) . 

Sbrl Bem Barua: Now that it hM 
been discovered tha t he is an ez-
officer of the Army, would the Goy-
vemment offer defence to himt 
(lnterruptioM) • 

Mr. Speak.,.: Order, order. SlId 
Nath Pal. 

8III'l Naill Pal (Rajapur): Mr. 
Speaker, we are actuated in ..... 
these questions not to hansa tIae 
Ministers but this matter, .. 70U will 
readlJ7 CODeede" is ceualq U8 paw 
eoneena. 'l'be Pakistan a~ 
are .oin. to try him. and ~ • 
show that a lair trial Is tUiq ...... 
and th.,- lDust not be aUowed to ,. 
awa)' with the impreaaion that IadIa 
1& iporiDc Uaia. AD ....... ... 
kidnapped from our lOll. W ..... t .. 
know from the GoY_t .. . 



~T1 Delhi Municipal BHADBA I, 1883 (SAKAl 
Corporation (Amendmenu 

Bill 
Is JtC)ing to come to his rescue. Jt is 
the duty of the Government to help 
him-and this is all the more impon-
ant- and this importance hu been 
increased by your confession that he 
was kidnapped from our soil. Are 
we to be ailent witneuu there? 
First, there was a report that he wa' 
under duress. Then he was tortured. 
Now, they are going to make a show 
that some kind of a legal aid is being 
given. We are naturally very agitat-
ed. We want some.hing more con-
crete from the spokesman of the Gov-
ernment that we will do everything 
to see that this mar. is saved. They 
are going to punish him and teU the 
world th3~ he was d:Jly tried. that all 
the judicial processes were followed, 
a:ld that he has been convicted. We 
do nOt want to 'See this happening. 
Therefore, the Government must trY 
to do something more than telling US 
that he did not ask for aid. He 1'1.5 
never allowed to ask. 

Mr. Speaker: The Government will 
take note of all that has been said 
'ind appeared. 

IUS brI. 

'DELHI MUNICIPAL CORPORATION 
(AMENDMENT) BILL-

The MID ..... of State III &lie ....... 
kJ or HOlDe Aff..... (Slut Datar): I 
beg to move for le.ve to introduce 
a Bill further to amend the Delbl 
Municip.l Corporation Act, 185'1. 

Mr. 8peUer: The question ia: 

--rtaat leave be lI'anted to 
Introduce a Bill further to amend 
the Delhi Munlclp.1 CorporatlGn 
Ad, 1m." 

II:" lara. 
MOTION RE: THIRD FIVE YBAR' 

PLAN 

Mr. S)leaker: The House will now 
proceed with the further considera-
tion of the following motion moved 
by the hon. Prime Minilter on the· 
21st August. 1981, namely: 

"Thllt tfte '.ftlird Five Year 
Pl.n laid on the Table of the 
House on the 7th Augult. 18.1 be 
taken into consideration." 

Shri Somani. 
Sbrl Ac:bar (M.ngalore): Sir, I had' 

just begun yesterday; I was on my 
Ie,s. 

Mr. Speaker: Yes. 

Shrl Aebar: Mr. Speaker, Sir, I 
was referrin, yesterday to the r.il-
way lines in the south. Now, I would 
refer to the relevant p .... ,ft in the 
report. I WOUld like to invite the 
attention of the House and of the 
hon. Minister to pa,e 548, para,raph 
'Z8, where it is observed .s fo))o"l: 

"The foHowinl new Jines are 
under conaider.tion for inclusion 
in the r.i1way progr.mme:" 

Four IInel are mentioned therein. 
namely: (i) Man,alore-Hauan: (ll) 
B.nl.lore-Salem; CUi) Jlanallladurai-
Virudhuna,ar; and (Iv) 8jldncla-
Daitri minin, are. iD Orlua. ft-. 
after tbat, I would Uke to 1n"lte tile 
attention of the hOD. IlJnJltAII' to tile 
p ..... e with raped to the ... ~ 
port. '!bat 0CCUrI on pace "1 .... 
read. u foUows: 

"'I'be pJ'Oll'lftlllU! for the .... 
10pmeDt 01 PDl18 IncIuM-

the word used .. 'tnclu ... ·-

.. two proJeeta for tile ........... 
IDa of twO minor ports Jato aU-
weRber porta. Tuticorta ... 
JlanpJore." 

iJiUblWied In die oueue ftl IDdIi LtiaordlDiiJ'. PiIrt n::IidJOii j 
dated .... 1111. 

tlatroduced wltll tbe Ne.·· ...... ttoD of tile ... iIIIDt. 




